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D e m a n d  No. 132— C a p i t a l  O u t l a y  or 
THE M i n i s t r y  o r  P r o d u c t io n

“That a sum not exceeding 
Rs. 13,29,23,000 be iiranted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1955, in respect 
of 'Capital Outlay of the Ministry 
of Production’/*

ADVANCED AGE MARRIAGE RES
TRAINT BILL

Shri D. C. Sharma (Hoshiarpur): 
1 beg to move for leave to introduce a 
Bin to restrict the advanced age 
marriages

Mr. Chainnan: The question is:

“That leave be granted to in
troduce a Bill to restrict the 
advanced age marriages.**

The motion was adopted.
Shri D. C. Sharma: I introduce the 

BilL

PREVENTION OF FREE, FORCED 
OR COMPULSORY LABOUR BIIX 

Shri D. C. Sharma (Hoshiarpur): I 
beg to move for leave to introduce a Biia 
to provide punishment for free, forced 
or compulsory labour.

Mir. qhaiimaBi: The question isi:
“That leave be granted to intro

duce a Bill to provide punishment 
for free, forced or compulsory 
labour.**

The motion was adopted,
Shri D. C. Sliarma: I introduce the 

Bill.

INDIAN ARMS (AMENDMENT) 
BILL

Mr. Cfaalrmaii: The House will now 
proceed with the further considera
tion of the following motion moved by 
Shri U. C. Patnaik on the 26th March. 
1954:

“That the Bill further to amend 
the Indian Arms Act, 1878, be

taken into consideration.”

Shri U. C. Patnaik (Ghumsur): 1
was saying last time that the Indian 
Arms Act of 1860 and the later one 
of 1878 were calculated to disarm the 
civilian population of India and make 
another rebelOion or mutiny impossible 
to kill the fighting spirit in this 
country. These Acts were very 
much resented in this country and 
were called 'black Acts* intended to 
hold India perpetually in bondage. In 
September 1918, the question came up 
before the Indian Legislative Council. 
The late hon. Surendranath Banerjee 
and hon. V. J. Patel put questions in 
the Council relating to the Indian 

Arms Act, the need of amending it, 
and so on. In the same month, the 
late hon. G. S. Khaparde intro
duced a non-official resolution on 
the subject. His resolution was 
“That this Council recommends 
to the Governor-General-in-Council 
that the Indian . Arms Act be 
modified so as to bring it into line 
with the British legislation on the sub
ject.** Mr. Khaparde, in a wel^argued 
speech, marsiialled all the facts, and 
put up before the House the arms laws 
as they stood in England, how it was 
not merely the right but the duty of 
the citizens there to bear arms, how 
people were entitled to have weapons 

for protection of their crops and how 
there was no restriction on their 
posisession in their houses. He 
also pointed out that the Indian 
Arms Act was the most reactionary 
measure introduced by the 
foreign government and he wanted 
that it should be brought into line 
with the arms legislation of other 
countries. He was supported by Sir 
Surendranath Banerjee and others. 
The then Govemmept, howfever, did 
not support it and came up with 
another amending Bill in 1919, 
which did not go very far and 
on the other hand, was a fairly retro  ̂
grade measure. In 1924, rules 
were formulated under the Indian 
Arms Act. I will just read a few 
of the exemptions under those 
rules, because under section 27 of 
the Act, Government can grant lucemp-
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tlons to various persons. I refer 
to those rules because, it may 
be contended that instead of the 
Bill in the present form it would 
have been very well left to Governr 
ment to grant exemptions to certain 
categories. I will, therefore, draw 
the attention of the hon. House to tha 
exemptions that were being enjoyedi 
under those rules. The epcemptions 
re>ted to a very large class of 
persons and one of the cate
gories mentioned was '̂Members of 
the Indian Legislature during tbielr 
tenure of office and for six months 
thereafter” . Later on, another wae 
added “Pnesident, Deputy President, 
Speakers and Deputy-Speakers of pro
vincial legislatures during their tenure 
of office and for six months there
after” . There were also other provi
sions relating to different classes of 
oflftcers, public men and leaders. These 
were under the Arms Rules of 1924 
during the British regime. Some time 
later, after we attained freedom in 1947, 
the Government of India started a file—  
its number is 15(108) of 1947— and 
called for the views of the Provin
cial Governments about the with
drawal or retention of the exemptions 
allowed in Schedule I of the Indian 
Arms Rules of 1924 for the posses
sion of arms and ammunition for per
sonal use. After opinions were called 
for, on the 28th April 1950, about four 
years ago. Government of India 
reviewed the position and in the light 
of replies received, and came to the 
conculfiion that the existence of 
exemptions on the then existing scale 
was an anachronism. They accord
ingly decided to curtail the number 
of exemptions to the minimum extent 
possible. “Accordingly, the table sub
joined has been revised and has been 
replaced with effect from the 1st 
August 1950.” The new list granting 
exemptions applied only to the Presi
dent of India, the Governors and Raj- 
pramukhs of States, Chief Commis
sioners of Part C States, Rulers of 
Indian States having salute of guns, 
and so on and so forth, and similar 
exemptions in favour of rulers of 
Indian States not having salute of 
guns, members of their families, 
A.D.CS., personal body-guards. This

particular oxxler was not published in 
toto in the Gazette. Only the noti
fication portion was pfublished, and 
the letter, which went specifically 
into the case of withdrawal of exemp
tions, was ordered to be circulated 
only to the licensing authorities, and 
it was not circulated even to the gen̂ - 
tlemen who were enjoying the exemp
tions of the licences, with the result 
that even today, some of the members 
of the old Constituent Assembly and 
otheons who were enjoying those 
licences, still possess them not know
ing that the notification has curtailed 
that power.

Sardar A. S. Salgal (Bilaspur); 
They may be prosecuted.

Shri U. C. Patnalk: Possibly.

Shri S. S. More (Sholapur): They 
will be cursing you.

Shri U. C. Patnalk: 1 may point out 
that the notification does not say that 
people who were enjoying this right 
have been deprived of it by virtue of 
this notification. They were not com
municated the orders of Government 
On the subject, nor have they been 
told by the licensing authorities that 
their licences have been withdrawn, 
by virtue of the bare notification 
which simply goes on to say that Raj- 
pramukhs, Governors and others are 
granted exemption. I do concede th a t. 
ignorance of law is no excuse, but the 
way in which the amendment of this 
rule has been notified without ex
plaining the necessary implications 
about the withdrawal of exemptions 
in the case of certain people has 
operated as a hardship and has also 
probably made so many of our hon. 
friendb liable under the amended 
rules. It has not in any way improvi- 
ed matters; on the other l ^ d  it has 
created a very peculiar dtuatioD.

Shri S. S. More: Do not speak like 
a prosecutor.

Shri U. C. Patealk: This is the new 
rule under section 27 framed in 1950 
which restricts the right only to cer
tain penons.
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Sir» 1 would not like to go into 

other details in the rules originally 
framed in 1924 and subsequently 
modified in 1950. They were issued 
in 1951 afi consolidated rules. This 
is the position so far as the Arms 
Act is concerned. The old Act is 
continuing in force, although as early 
as 1918, the hon. Mr. Khaparde, the 
hon. Mr. Surendra Nath Banerjee and 
the hon. Mr. Patel all demanded a 
reorientation of the Act. In fact the 
whole of India has been demanding 
a relaxation of the reactionary pro
visions of the Arms Act. But in spite 
of it, it has not been changed. It conti
nues on the Statute Book as before, 
with only this change that in 1950 
certain classes, including Members of 
Central and State Legislatures who 
enjoyed exemption for having arms 
were deprived of that privilege. That 
is the present state of affairs.

In the meantime. Sir, I feel that a 
change has taken place in the 
approach of our Government. We 
have heard on the 5th of last month 
from the hon. the Home Minister, 
Government’s approach relating to 
rifle clubs and' similar organisations. 
We have indeed had a very encourag
ing reply from the Government which 
accepted the non-official Resolution, 
as amended by my hon. friend from 
West Bengal, President of a Rifle 
Club himself. While doing so the 
hon. the Home Minister has stated 
the case for Rifle Clubs so well that 
I could not improve xzpon it. He said:

“I think there can be no doubt 
whatsoever that the spirit under
lying the reeoHitlon ia a fine spirit 
and the object that the movers 
have in view is a proper object.
* * • A« a matter
of fact, the Government of India 
have been fully alive to the use  ̂
fulness of rifle training. Some
thing was said about the policy 
of non-violence. It has got really 

nothing to do with this, and I do 
not think that if Mahatmaji had 
been alive today and had been 
here, to assist us. he would have 
taken any objection to the policy

which we are pursuing. I think 
it is desirable that ev&cy young 
man should know how to handle 
a rifle. I also agree that these 
ride clubs have served a very 
useful purpose.

Something was said about dis
cipline. I think it is a well- 
recognised fact that these rifle 
dlubs do inculcate a sense of 
discipline in our youth. We have 
had disturbances of various 
kinds in various cities, including 
the city of Calcutta, and let us 
say. Lucknow, with which I am 
familiar. But I am pretty con
fident that if a census were taken, 
you would have found that very 
few. if at all any, members of a 
rifle club had taken part in these 
disturbances. Only the mob has 
to do with it. But the moment 
you go there and have a National 
Cadet Corps or a rifle club, the 
very fact that a young man is 
able to handle a rifle makes him 
a little bit of an expert in self- 
restraint and self-control, so that 
he does not indulge in all these 
Irregular practices which we some
times read in newspapers.’*

I am sure I could not put it much 
better than the Home Minister has 
done— t̂he discipline that rifle training 
gives, the training that it gives to 
the mind, the hand and the eye, in 
marksmanship, the approach to life 
that it gives to people and in fact the 
sobriety and temperance that know
ledge of handling such fire-arms 
brings to our youngmen. I am sure 
there will now be a change in the 
approach and the old antiquated 
post-Mutiny British Arms Act will 
be scrapped and that a  new liberal 
Arms Act will take its place com
mensurate with the aspirations of free 
India, which would satisfy the de
mands of our youth, to satisfy the 
requirements of our country in rea
p e d .

Before I come to the changes that 
I have proposed as a first step to
wards liberalisation, I would like to
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draw the attention of the House to 
the arms laws of various countries. 
In fact, there are many countries in 
which there are no restrictions on 
the possession and training in arms, 
because it is presumed that 
every citizen ought to know 
how to bear arms, not only to 
defend himself and his property, but 
also to stand up in the defence of hia 
country, if and when the necessity 
arises. But apart from those coun
tries, even in countries whose model 
we have been following, for instance, 
the United Kingdom and allied coun
tries, the arms laws are much more 
liberal than ours. Of course, during 
recent yefars some restrictions have 
been imposed even in the United 
Kingdom, Canada, America and other 
countries. But even those restrictions 
are nothing when compared! with the 
reactionary provisions of our Post- 
Mutiny Arms Act which we are still 
continuing. The reasons for the slight 
restrictions that have come in after 
1937 in U.K. and elsewhere are due 
to the fact that fifth columns became 
recognised weapons of warfare, that 
more and more dangerous automatic 
weapons came to be evolved, e.g., 
weapons which, once you pull the 
trigger go on firing till the entire 
number of rounds are exhausted. In 

view of these new factors, some res
trictions have been introduced and 
the people have been asked to regis
ter certain types of fire-arms and ob
tain special permits for others. 
But even they are nothing 
when compared with our restrictions.
I would like to draw the attention 
of tfaiis House to the arms laws of 
other countries and point out how 
our laws require immediate exami

nation and if necessary drastic modi
fications. I would refer briefiy to 
Volume 15 Halsbury....

Mr. Chairman: I do not want to
interrupt the speech of the hon. 
Member. I may just remind him that 
he has already taken half an hour 
and there are many other hon. Mem
bers who are anxious to speak on this 
very important matter.

Shri S. S. More: He is supplying 
information to other hon. Members.

ShH U. C. Patnaik: With your per
mission, I shall finish within the 
half an hour or in two or three 
m^utes more. I t h ^  1 may be of 
hdp to some other hon. Members 
who may like to refer to the same 
point, and who would be able to 
throw much better light on this sub
ject.

In Volume 15, under the head Gun 
Licences, it is said:

“the occupier of any land using 
or carrying a gun for the pur
pose only of scaring birds or of 
killing vermin on such lands, or, 
any persons using or carrying •  
gun for such a purpose by the 

order of such occupier......

is an exception to the Act. Another 
provision says:

“The offence of using or carry
ing a gun elsewhere than in a 
dwelling house or of the curtil
age thereof without a licence is 
punishable.”

But this 'curtilage of dwelling houses* 
means garden and other appurten
ances of the house. If he uses the 
gun in his house or curtilage thereof 
he does not come under the Gun 
Licmice A c t Undter the later Act 
of 1937, in the U.K., just before 
the Second World War. when they 
wanted to put in s o m e  restrictions, 

they wanted certain weapons to 
be regiatered. A  smooth-bore gun 
having a barrel not less than 20 in
ches in length is not one that has 
got to the registered even under this 
later Act. What they call ^^prohibited 
weapon” is not our small :38 bore 
revolver, but it is a much bigger 
thing:

“any fire-arm which' Is so 
designed or adapted that, if pres
sure is applied to the trigger, 
missUes continue to be discharged 
unti'. pressure is removed from 
the trigger or the magazine con
taining the missiles is empty; or 
any weapon of whatever descrip
tion designed or adapted for the 
discharge of any noxious liquid.
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gas, or other thing;...... etc**

These dangerous types ore treated
85 prohibited weapons there. Similar
ly, possession of fire-arms with in
tention to injure another person 
is an offence, the use of fire
arms to resist arrest is an 
offence. Possession of fire-arms while 
committing certain offences would 
also entail extra punishment. I sub
mit that the United Kingdom on 
which the Indian administrators were 
basing their schemes of law and other 
things, has not been so reactionary. 
Even in anticipation of the Second 
World War, in view of the more 
dangerous weapons that had come 
into the field, when the U.K. wanted 
to restrict the use of wea
pons, that change was not so reaction
ary as the law in our country. 
Similarly in the U.S. Code also,— I 
refer to Title 26, sections 2361 and 
2733— the term fire-arm means:

“ ...... a shotgun or rifle having
a barrel of less than eighteen 
inches in length, or any other 
weapon...... etc.”

Weapons with barrels more than 18 or 
20 inches in those countries are given 
exemption under the arms laws there. 
Similarly, in Canada it is the same 
case. I would refer to the Explosives 
Act, Chapter VII of the Statutes of 
Canada of 1946. Certain types of 
fire-arms in possession are to be 
registered; for instance, revolvers and 
pistols which are automatic or semi
automatic or auto-loading, all kinds of 
machine and sub-machine guns and 
fully automatic revolvers and so on 
are included In this cateifory. Shcf- 
guns, revolvers, etc., which are nor
mally used for sporting purposes are 
exempt from registration even there. 
Therefore, in every country, the arms 
laws as they stand today. In spite of 
the dangers of the more perfected 
weapons that arc being evolved are 
not so rigid when compared with our 
laws, which are the heritage of foreign 
rule in post-mutiny days. In India, 
there is no doubt that a change is 
necessary.

From what the hon. Home Minister 
told the House on the 5th March, from 
what the hon. Minister for Defence 
Organisation told the House on the 
27th March relating to the supply of 
: 22 bore rifles to various places for train
ing purposes, 1 hope that a change in 
approach has come. I can say that 
'22 bore rifles are nowhere treated as 
weapons requiring a licence or regis
tration, because it is a very small bore 
rifle for training purposes. Training 
and discipline are very important as 
the hon. Home Minister has said. We 
all feel that this training will give our 
young folk proper self-control as the » 
hon. Home Minister has said at vari
ous places.

It is true that in this age of atomic 
and hydrogen bomb warfare, it is ho . 
good talking in terms at small arms, 
revolvers. breach-loading guns and 
the like. On the other hand, mass 
training in rifles, and breach-loading 
guns and other small arms will give 
the people a sort of self-confidence in 
themselves and will give the country 
a proper defence also in times of 
need. There is another thing also 
which we have to remember. Some 
of these weapons are getting out
moded. Perhaps our ordnance depots 
will be getting a huge amount of 
money if they could sell a number 
of these things which after three or 

four years will become obsolete as 
weapons of warfare. Therefore, I 
would plead that a change in our 
approach is necessary. I would also 

point out that, in this country, what
ever offences we read in connection 
with rifles and revolvers or un- ‘ 
registered or unlicensed weapons, 
shows that those people who want to 
commit crimes are getting somehow 
or other unlicensed weapons. We 
have not come across many cases 
where licensed weapons have been 
used in a crime. People who want to 
commit crimes are getting a free 
supply of unlicensed weapons where
as law-abiding persons who want to 
defend themselves, who, in times of 
need, will be the country’s greatest 
strength, do not get weapons for 
their le^timate use.
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This brings me to the amend- 
rrw ts that I have suggested. I do 
not claim that my amendments are 
of a perfect nature. This is. the law 
that has been obtaining for hundreds 
of years; it has got to be revised and 
reconsidered in the light of so many 
things, andl from various points of 
view. I do not claim pefection for the 
amendments that I have put forward.

One amendment is absolutely 
necessary, and that is, whatever 
changes you make under the rules, 
Government have in addition to offer 
modes of publication, to place them 
on the Table of both the Houses of 
Parliament to give greater publicity, 
because it is a very rigorous law and 
therefore any change in this law or 
the rules thereunder have to be given 
the widest publicity and have 
to be placed on the Table of both the 
Houses of Parliament.

The other change that I want 
is no doubt a first step, and I hope 
Government will not disagree with it. 
It is a revival of a privilege under 
the 1924 Rules. There were certain 
exemptions under section 27 for 
Members of Parliament and for other 
people. These are categories who 
ought to be given some exemption, 
and we have found that Government 
has withdrawn this exemption. 
Of course, my clause relating to these 
exemptions could come under two 
heads. One is to remove certain 
categories altogether from the pur
view of the Act by providing for re
gistration, that is to avoid their going 
to the Head Constable or the Station 
House Officer and then going to the SuU- 
divisional Magistrate and others. 
Secondly, I want that those weapons 
with those people should be register
ed, It is a very small thing, becausc 
till recently these categcHies were 
enjoying that privilege under sec
tion 27. But that privilege has 
been withdrawn by an executive order 
of Government. The people wftio were 
holding arms and licences under the 
old rules have not yet been intimated 
that they have got to deposit their 
weapons in the Police Station. Gov
ernment have not yet thought fit to

introduce some changes or to libera
lise section 27 by extending it to 
certain persons who were already 

there— for instance Members of the 
two Houses of Parliament, of the 
State Legislatures, all Gazetted 
officers of Government, all officers of 
the Auxiliary forces and Cadet forces. 
These are some of the classes for 
whom I want exemption. Under 
section 1 itself I want that after sub
section (b) there should be sub
section (c) removing these persons 
from the purview of the Act itself. 
And X suggest a safeguard of having 
registration by a special provision.

I had to choose between two things. 
On the one hand was the question 
whether the Government which has 
withdrawn these privileges under 
section 27 should continue to have 
the discretion to keep or withdraw 
the exemption under section 27 as 
they like, or whether it should be a 
statutory provision for removing 
these classes altogether from the pur
view of the Arms Act, by making a 
separate provision for registering the 
weapons with them.

This registration of weapons has 
also become a common matter—  
particularly weapons less than 20" 
length of barrel or weapons above 
•22 are being registered in several 
countries, and I have no objection 
for registration.

Then, every Member in this House 
represents about seven lakhs of 
people. He is the elected representa
tive of the people, and what is the 
harm if he is allowed a weapon which 
is registered in his name. People are 
having thousands and lakhs of un
registered weapons in different parts 
of the country with which offences 
are being committed and which you 
are finding it very difficult to counter
act. Why not have some sort of hold 
over them by registering weapons and 
giving weapons to the popular repre
sentatives. If you have appointed a 
man, and think he is trustworthy 
enough to be a gazetted officer of 
Government either at the Centre or 
in the States, why not he have a free 
licence? Why should he run after a
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Magistrate or the Assistant Sub- 
Insppector lor getting a licencet 
Why should he be called upon to 
produce his rifle or weapon when
ever the Head Constable or the Assis
tant Sub-Inspector or the Sub- 
divisional Magistrate calls upon him 
to produce the weapon? Similarly, all 
officers of the Territorial Army, the 
Home Guards and other organisa
tions should be given the same privi
lege.

1 have also asked that members of 
the rifle associations, recognised by 
the Government, should' be given the 
same privilege, and for that I need 
not go further than repeat what the 
hon. Home Minister has already 
stated. And apart from that, rifle 
associations in every country are 
having some amount of concession in 
the matter of weapons particularly 
required for their rifle training, and 
I think they should be given the same 
privilege in our country. And you 
will please remember wherever there 
are restrictions on not giving arms 
licences or registration in favour of 
persons who have been convicted of 
certain offences of violen* • or whose 
antecedents are not desirable, rifle 
associations are also having the same 
restrictions, and therefore there is no 
difficulty.

This is the first step I submit so 
that in future Goverimient may 
extend this privilege, so that the 
whole country is trained in small 
arms, and people are permitted to 
purchase small arms from our ammu
nition depots which would add a few 
crores of rupees to our revenue. 
Every patriotic citizen should have the 
confidence that he can stand in the 
country’s need, because this kind of 
weapon Ibas to be considered not 
merely from the individual’s point of 
view, from the point of view of the 
law-abiding citizens trying to pro
tect his person and properties but also 
from the point of view of national re
organisation so that every Indian has 
not only the right but the training, 
the capacity and the weapon with 
which he will have some sort of con

fidence in case there is any aerial 
attack, in case there is chaos. If the 
Home Minister wants he can have 
any restrictions there, but I am 
anxious that there should be relaxa
tion of the provisions of this out
moded Act, so that the country has 
the benefit of arras, so that we feel 
we are in an independent India, not 
still in British India or in a country 
which is worse than that. Let us 
feel we are in an independent India, 
we are citizens of a free country. 
Let Government feel that it can rely 
upon its ditizens for necessary defence 
in times of need and for proper securi
ty measures at all times.

Mr. Chairman: Motion moved:

’‘That the Bill further to 
amend the Indian Arms Act, 
1878, be taken into considera
tion.”

There nre several amendments to this, 
one in the name of Mr. Vallatharas 
for the purpose of eliciting opinion 
thereon, and others in the name of 
Sardar A. S. Saigal, Shri Bhagwat 
Jha Azad and Shri Keshavaiengar 
for reference to Select Committee. I 
call upon Mr. Vallatharas to move 
his Amendment.

Sbri Vallatharas (Pudukkottai): I
beg to move:

“That the Bill be circulated 
for the purpose of eliciting 
opinion thereon by the 10th July, 
1954.'*

Mr. ClMlnnan: As there is a very 
large number of speakers. ..

Shri Vallalliaras: Whatever time
you are pleased to give, I will abide
by it.

Mr. Ghairman: Order, order. As
there is a very large number of 
speakers, I will request the hon. 
Members who are given a chance to 
speak to kindly finish their speeches 
within ten minutes so that a large 
number may be able to participate.

Shri D. C. Sham a (Hoshiarpur), 
May I know how much time has been
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allotted for the discussion of this 
BiU?

Mr. Chairman: So far as I know, 
no time has been allotted. At the 
same time, we should finish it today. 
After all, the measure is very im
portant, and we should see that we 
do some practical work here, whatf 
»ver may be the result of the motion 
We must come to some decision. So 
I propose to take the vote of the 

House today.

Shri Venkataraman (Tanjore): I
rise on a point of order. On Bills it 
has not been the practice to fix the 
time-limit on speeches. We can 
understand that in respect of general 
discussions of the Budget, Demands 
and all that, but generally in a mat
ter of discussion of Bills it has not 
been the practice of this House to 
fix the time-limit except by the un
animous consent of the House. 
Therefore, if you put the matter to 
the vote of the House saying that the 
speeches would be for only ten 
minutes each, we will have an oppor
tunity of expressing ourselves on this 
point.

Mr. Chairman: So far as the ques
tion of practice is concerned, the hon. 
Member is perfectly right, and it is 
therefore that I did not fix the time
limit. I only look ♦he sense of the 
Members of the House, a\xd I request

ed the Members to finish their 
speeches within ten minutes. I did 
not fix the time-limit at all.

Shri S. S. More: It was a request 
from the Chair.

Mr. Chairman: Of course, and it is 
in concurrence with the wishes of 
the House. I think this has the 
general concurrence of the House.

Dr. N. B. Khare (Gwalior): 1 do 
not agree, and I have got the right 
to disagree over the matter.

Mr. Chairman: Certainly. The hon. 
Member may not agree.

Shri Vallatharas: In view of the
importance of the matter and the 
serious consequences that will follow 
from the various clauses of the Bill,
75 P.S.D.

it will be an injustice to restrict by 
limiting the time to one or one and 
a half hours. I would seriously sub
mit that the time must be extended 
by at least two hours more, in view 
of the fact that there are so many 
Members who want to speak, and all 
of them should be given an oppor  ̂
tunity, and moreover, this is a ques
tion concerning the internal and 
external defence of this country.

Mr. C9iainiian: So far as the ques
tion of time is concerned, I have 
already submitted to the House that 
no time-limit has so far been fixed. 
We also know at the same time that 
the Committee has reported that 
usually not more than four hours 
should be devoted to any bill. Con
sidering this fact, I think we would 
be well advised in finishing the 
discussion on this Bill today. 
We have already devoted some 
time to it, and today also, we are 
giving it full time. I think we should 
finish it today by 7-30 p.m.

Shri S. S. More: On a point of
order...........

Mr. Cfaatrman: There is no point
of order involved here.

Shri S. S. More: Please give me 
one minute.

Mr. Chairman: Order, order. When 
I em standing, hon. Members should 
resume their seats.

There is no question of time-limit 
in the usual sense. If the House 
wants to prolong the debate, I ha\e 
got no objection, but I thought that 
the House will be well advised, as I 
submitted earlier, to finish this by 
today. But if the House wants that 
The debate should continue, I shall 
certainly agree.

Shri S. S. More: If you are quoting 
th  ̂ authority of the Committee's 
recommendation that four hours only 
should be devoted to any bill, then 
it will automatically modify our own 
rules.

Mr. Chairman: No authority has
been quoted. I only said that that 
was the suggestion made. Otherwise,
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If the authority were there, and it 
was agreed to, I would myselt have 
fixed the limit, and said that it will 
be finished by today. But I am leav
ing it to the House.

Shri U. C. Patnalk: May I make
one submission? The average time
limit suggested by the Committee is 
fcur hours. The other day, we had 
only about ten or twelve minutes. So, 
I would submit that the debate on 
t’tais Bill may even be allowed to go 
on beyond today, provided the debate 
is lively and hon. Members are taking 
tufflcient interest in it. (Intcffuv* 
tions).

Shri S. S. Mere: Why this proviso? 
We have every right to speak.

Mr. Chairman: I am entirely in the 
hands of the House. But 1 should 
think that when the matter is so im
portant, and it has been so ablj' 
moved, it does not require very 
much time to come to a decision. If 
hon. Members so desire, we can ex
tend the time to fifteen minutes for 
each hon Members, or even more, 
if the House so wants. But then very 
many Members will not be able to 
participate in the debate. So, it is in 

the interelsts of !the Members them
selves to see that some time-limit is 
fixed. If they do not want a limit, I 
am not here to limit it, because it 
relates to the general right of the 
Members to speak on Bills.

The Minister of Hone Alfairs fuid 
tft«ies (Dr. Katja): There is another 
possibility. Hon. Members may not 
like to discuss the Bills which are 
f'oming up after this, and therefore 
they may like to take more time on 
this Bill.

Shri D. C. Sharma: May I submit 
that last time, you gave only flfteei. 
minutes to this Bill? Today, you wen: 
kind enough to give two and a halt 
hours to this Bill. This makes a 
total of only two hours and forty-flvc 
minutes. So, I think, on the nexi 
day, one hour and fifteen minute.% 
may be given to this Bill so that th« 
total comes to four hours.

Mr. Chairmaii: The usual time-limit 
as suggested by the Committee is 
four hours. But supposing one of 
these motions, either the first motion 
cr the second motion, is passed today, 
so far as the discussion on the clauses 
of the Bill is concerned, that will not 
take place today. I do not know what 
will be the decision of the House. I 
would, therefore, submit that at least 
this motion must be voted upon 
today.

Shri Nainbiar (Mayuram): I would 
Fubmit that at least five minutes 
maj be allotted for the next Bill to 
be introduced.

Mr. Chaimuui: The (hon.  ̂ Member 
wants this Bill to be held up?

Shri Namblar: After passing tha(
motion, we can go on to the next 
Bill.

Mr. Chairman: How is it possible?* 
The hon. Member has been in the 
House for a fairly long time?

Shri Nambiar: If the motion for
circulation is adopted, then we shall 
have to wait for the opinions to be 
received.

Mr. Chairman: That means the
hon. Member wants that this Bill 
must be finished within a much 
shorter time than the other hon. 
Members want. I cannot be a party 
to it.

Dr. Katju: The question is that if  
Shri Nambiar is going to speak, he 
cannot speak for less than an hour.

Shri Tallatharas: The Indian Arms 
Act is a lamentable relic of the 
British regime, which has discredited 
and defaced the honour and national 
valour of our country. It is a more 
heinous Act than the Press Act, or 
the Preventive Detention Act or any 
other Act on the statute-book. For 
over seventy-five years, this Act has 
been allowed to stand on the statute.' 
book, without any popular support 
and without any national utility.

For the purposes of the present 
discussion, I will confine myself to
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the policy. If it is a simple question 
of giving an exempticm lor the ItoA - 
fjers of the State LegiBlatureB and 
the Parliament, I would not have 
troubled myself very much over this 
matter. Ordinarily, we belong to a 
very high standard of character and 
status, whatever might be our own 
limitations. We are representativea 
of the people, and we are sitting 
here as sovereign people. If we are 
denied the fundamental privilege of 
an ordinary citizen to possess arms 
in the right of our private or national 
defence, then there is no meaning in 
our sitting in this House and legis
lating for this country, and there is 
no meaning or purpose in passing this 
measure. If, for any purpose, this 
present Government thinks that we 
are not to enjoy that right, I cannot 
describe the imbecility and the im
propriety of the status of that Gov
ernment itself. So, this is a matter 
that comes to us automatically, and 
is within our hands.

The miore important point I am 
concerned with here is this. I am not 
a greater expert than Shri U. C. Pat- 
naik, for whose knowledge of defence 
and warfare, I have got very grea(t 
respect. But one thing I can say, that 
the amending Bill does not touch the 
poHcy at all. He talked much about 
policy, but no policy is touched by 
this Bill. He only urges that being a 
Member of Parliament or a State 
Legislature or of any recognised 
association should be a qualification 
for exempting a person from the 
operation of this Act. Section 27 may 
operate, or it may be added on as a 
sub»-section to section 1, or it may be 
included under the rules of 1924 or 
any other rules. But that is not what 
I want. A Member of Parliament or 
a State Legislature being exempted 
from the operation of the Act is not 
the be all and end all of the national 
requirements of our country at this 
time. All the thirty-six crorea of 
people in our country must live as 
heroes, as valiant fellows, fully con
scious of the past traditions. We 
never bowed down to any man who 
entered this country, and we absorb
ed too the alien elements which tres

passed into this country, excepthig 
the Englishman who fled without 
being abaorbed into this aimoftphere. 
I want to live Hke a hero, I do not 
want to be a coward, for m y fore
fathers and ancestors were nevnr 
cowards. They said that if there was 
a country which had human behaigs 
without arms, that was a barbarian 
country. But it is only under the 
British regime, that the arms were 
given only to some chosen classes of 
persons, the reason being that ttie 
British were aliens, and they wanted 
to rule the country by the sword. We 
are valiant people with a militaiy 
tradition of ilve thousand 3̂ ars, pre
pared to meet any man from outside! 
So, we were always fighting against 
invaders, and we were always pro
testing against foreign rule; at the 
same time, we wanted to mobilise 
ourselves in order to purge the 
country of the foreign element. But 
now the conditions are changed from 
1378 to 1964. We are now a free 
nation, and we have no idea of in
vading any other country or planting 
our men anywhere else. It is our 
Government that is in power today. 
Everybody is proud of the fact that 
we have liberated this country, and 
everybody is proud, of the fact thaft 
we are a valiant people, who want to 
establish and maintain this honour
able liberation for centuries and ages 
to come.

Under these circumstances, our 
stand would be that the entire Arms 
Act must be repealed, and a new 
Act conceding the fundamental 
rights of man must be initiated by 
Government themselves. If any hon. 
Member of this House brings it, that 
is welcome; but it is the primary duty 
of the Government to see that this 
legislation takes on a new attitude. I 
should like to state here that all of 
us should remember our own past 
traditions. At what stage in this 
country, have we failed to preserve 
our honour? The Englishmen, of 
course, had their own interests to 

serve by this Act. At one stage, 
they said that this law was quite 
essential to keep peace and order. 
But was this law not so essential to
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keep peace and order In Scotland or 
England or Wales? Why should there 
have been the concession of this 
civil right or fundamental right to 
the citizen of the United Kingdom? 
T h e r e ,  every man was auto;natically 
entitled to possess and carry arms. 
;But in this country, nobody was 
entitled to possess arms, except 
under the sweet will and pleasure ol 
the indiscreet and aggressive execu
tive of the British imperialism. Now 
Ike situation must totally changie. 
As my friend, Mr. Patnaik, envisagei 
in his argument, if it be an exemp
tion, I am really sorry. I do not want 
that exemption. I do not want anyf- 
body to grant that exemption. We, 
the sovereign body, should be exempt
ed by the sovereign body— it is a 
very innocuous and incongruous 
position. The only thing must be that 
there must be no exemption; there 
must be a concession of t h e  citizen’s 
right to all in a free country. Every 
man must be able to carry arms as 
freely as possible within this country. 
The restrictions are there. Wlhat are 
the restrictions? Public safety must 
be preserved; public peace must be 
preserved. On these two funda
mental factors, I really agree. Every 
arm in tiiis country cannot e^dst 
without the knowledge of the Gov-, 
ernment. Every holder of a gun must 
get registered under the Government. 
These are the means by which an 
effective control of the existence of 
arms can be had. Then a limitation 
may be placed upon certain circum
stances. Suppose a man is of unsound 
mind or of intemperate character or 
he is a drunkard or a man often 
given up to fits, and sometimes there 
are factions in which emotions play. 
Only in those circumstances, the 
grant of these guns or licences must 
be refused, and the police officer or 
any other officer deputed for the pur
pose must be the man to judge that. 
There may be appeal over his dis
cretion. But for these small restric
tions, there must be no restriction at 
all. That is the first point I wish to 
submit

So far as the rul^s are concerned

I am not worried about them, be
cause the rule-making body will work 
only in consonance with the spirit of 
the Constitution and the spirit of the 
Government, the policy of which is 
going to be laid down by this hon. 
House. How we were treated earlier 
is a matter of great importance. 
Ordinarily, if any of us go and apply 
to a District Magistrate or any 
officer for a licence, he will grant it 
because all of us are high people; 
we are not barbarians. We have 
high standards; we are big agricul
turists, we are traders, we are bank
ers, we are title holders, we are ad
vocates, we are businessmen and wo 
have got our character established 
and our status is unquestioned. If 
you go and put In an application on 
that basis, you will have priority 
in getting a licence. But if you go 
and say: ‘I am a Member of Parlia
ment* or 'I am a Member of the 
State Legislature’, the District 
Magistrate will turn his face 
aside and send you out at once 
without a license. This is the way 
in which the Act is operating. That 
l8 why this matter i.e«, the Bill was 
brought into the foreground.

We had experience of it on two 
occasions— in 1918 and 1922. In the 
year 1918, a progressive view was 
held. Members of the Legislatures of 
the States as well as Members of the 
Central Legislature were both recom
mended. But in the year 1922, there 
was a definite reply from the Com
mittee that the majority of the Com
mittee was not willing to concede this 
to the Members of the Legislatures 
of the States. I am not worried about 
those things now. T h e y  are matters 
of past interest.

Now, I take this opportunity to 
urge the second point. If at all tWs 
Bill is going to be accepted by the 
Government, then a further occasion 
must be had on this plea that a sub
stantive increase in the licences and 
in the number of arms must be 
effected. Taking the Members ot 
this House, the number is 500. The 
Council of States has got 250 Mem
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bers. Ordinarily, the State Legisla- 
tures would have 2,500 members. 
Now, is this laborious effort only for 
the purpose of equipping this small 
number of people with some arms? 
It is ridiculous. I do not like this 
plea. Who are all elected by the 
people? The District Board members 
and Presidents are elected by the 
people. So also the local PanchayaU. 
The entire administrative structure 
is based on local panchayata. They 
are elected by the people. The local 
municipalities, the local panchayat 
courts, in fact, all the institutions in 
all the 7 lakh villages in the country, 
are elected by the vote of the people. 
They all must be granted licences. 
So this Bill must be the occasion for 
substantially increasing the scope, 
of increasing the licences of the 
arms throughout the length and 
breadth of this country. I suggest 
that the District Board members 
must be given this privilege. All 
the members of the Panchayat Coun
cil, Panchayat Boards, municipali
ties and every local board should 
enjoy this concession. In that way, I 
conceive roughly about 75,000 people 
will be able to get the advantage of 
the possession of these arms. So when 
I plead for a privilege to be invested 
upon the 36 crores of people, this is 
only a limited scope by which 75,000 
people are able to get licences. The 
Government must essentially see this 
aspect. Why should we be kept in 
this cowardly position? It was admit
ted even by the British people during 
their regime, in 1878, that a large 
number of lives were lost at the 
hands of wild beasts, and the turbu
lent tribal people by the side of the 
Indian borders who transgressed into 
this country and inflicted several 
deaths. In spite of this fact, the 
restrictions placed on the issue of 
licences in the various districts were 
very indiscreet and arbitrary. A  limit 
was placed and beyond that limit, 
the authorities were not willing to 

extend the number of the licences. The 
Government should recognise that by 
reason of the absence of flre-arms for 
self-defence in the hands of many 
people in various tracts of thU coun
try, several people died at the hands

of wild beasts, crops suffered exten
sive damage and also several deaths, 
were inflicted by wild tribes. The 
issue of licences was restricted and 
indiscreetly in these districts. There 
ought to be a very liberal attitude in 
the matter of granting the licences. 
All other factors conducive to the 
defence forces of this country are con
tained in this also. I cannot under
stand the rationale behind the pre* 
vention of a man carrying a sword, 
a bow and arrow or even a Javelin 
or a lance. If we read the history ot 
the warfare of this country in ancient 
dasrs, there was no part of this 
country— whether it is upland or 
hill or plain— where every man was 
not subjected to some sort of com
pulsory military training. I belong to 
a community which can command 
about 15 lakhs of people. All of us, 
men and women, children, even in
fants in the embryo, have got a 
militant spirit, and we stood and
opposed the alien power. Because we
opposed them— which is even today
cherished in our memory— we were 
condemned by them as criminal 
tribes. They said these people should 
not have possession of arms. But 
without arms, we knew how to flght 
Without arms, we knew how to win. 
In that way, we have won for this 
country great honour.

Our tradition goes to show that
there was compulsory military train
ing in this country. It is not as if 
when you get arms, you will go and 
kill petlple. Takihg statistics on A 
layman's basis, th« United States and 
England have got too many murders 
— committed through suidde with the 
help of revolvers or by people firing at 
each other. I was told there is an In
ternational Thieves' Association some
where in Scotland which has got a 
systematic provision for. its members, 
which has got a systematic control 
over ammunition and arms. But they 
have got their loyalty for the English 
nation, and keeping the English nation 
alive, they go about their Job through
out the world on ^temational thie
very.

In this country, we same people 
are branded as criminal tribes, as
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undesirable people. These people are 
in no way different from the best of 
the patriots of this country. I can 
assure you that even in the south 
among these classes, we have got a 
very fine literature. If you look into 
the book of ancient warfare, you will 
see how Tamilnad, Kerala, Mysore and 
oldier places are depicted there. We 
should be able to receive the arms 
and there should be no restriction. 
There were many instruments which 
we have been possessing all through. 
If a Government has got atom bombs 
or if any province or State haa got 
atom bombs or some other bomb, we 
do not very much worry about it. 
Here in our country, the police is quite 
sufficient. The military is Quite suffi
cient There is no subversive attitude 
to overthrow the Government in any 
part of the country. All these people 
have come together; changes have 
been suggested; our national consoli
dation is the only factor of very im

portant concern that is engaging our 
attention.

So, at this stage I plead for an 
entire overhauling of the policy be
hind the Arms Act. The Govern
ment must take the initiative and see 
that the entire Act is annulled and a 
new legislation enunciated on the civi
lised basis that every citizen will be 
entitled to hold arms, only with cer
tain restrictions as in the case of the 
U.K. and the United States of America 
and other civilised countries. I do 
want the Arms Act io be modelled 
exactly on the Hnes of those existing 
in other countries. That was why I 
thought whether it would be useful 
Ito circulate it for the purpose of elicit
ing public opinion. This Act was 
framed while we were under in the 
depths of degradation and cowardliness. 
It is now for Hhe people alone to 
decide. The people must know what 
we ask for. Wherein lies the justifica
tion for us, the elected, to claim an 
exemption, when those who elected 
us, the people, are lying down
trodden and depressed by the absence 
of the right? Unless the people get 
the rî fht, we the Members should not 
gel exemption. We must know their opi

nion, whether we can get it or not. 
That ia the only impression in my 
mind. It is a further matter that in 
the light of the fact that self-defence 
and national defence are both concern
ed in this country, the public must 
know about it. So I thought that 
if this motion for eliciting public 
opinion could be accepted then a 
Select Committee might ^t for a 
clearer and more beneficial scrutiny. 
If that is the view to be taken, I would 
suggest that as the time suggested by 
me— July 10, 1954--inight be a bit 
short, it may be extended till 31st July.
1954.

Mr. Chairman: The hon. Member 
wants the date to be changed to 31st 
July, 1954 in his amendment?

Shrl Vallatharas: Yes, Sir.

Mr. Chairman: Amendment moved:

“That the" BiU be circulated for 
the purpose r f  eliciting opinion 
thereon by the 31st July, 1954.”

6 P.M.
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Mr. ChairmMi: The hon. Member 
has not read out his amendment. Will 
he kindly move it?

Sardar A. S. Saigal: I beg to move;

“That the Bill be referred to a 
Select Committee consisting ot 
Shri Uma Charan Patnaik, Dr. 
Ram Subhag Singh, Dr. Satya- 
narayan Sinha, Shri Amjad Ali, 
Shri Bhagwat Jha Azad, Shri 
Choithram Partabrai Gidwani, 
Shri Govind Hari Deshpande, Shri 
Balwant Nagesh Datar, Shri V, B. 
Gandhi, Shri Wasudeo Shridhar 
Kirolikar, Dr. A. Krlshnaswami, 
Shri Satish Chandra. Shri R. V. 
Dhulekar, Shri Vishwambhar 
Dayal Tripathi, Shri Murli Mano- 
har, Dr. Suresh Chandra, Shri 
Lakshman Singh Charak, Shri N. 
Keshavaiengar, Sardar Surjit Singh 
Majithia, Shni Girraj Saran Singh 
and the Mover, with instructions 
to report by the last day of the 
first week of the next session.”

>pk w t JrPTffriT in ft »T^<T 5̂T%
^ m«r >r? f f r ^  v k ir  

vTPft am  it o  sTRmr 1 1
v r r v T  : >rr«T!ft<T jjt?: tt

5TTT 5ft ^  f^ g r  f  ffr t  I

srnr ?fr ^  1 1 *rrT 1
JIPT t  ?

An Hon. Member; Mover of the 
amendment.

Mr. Chairman: You have not includ
ed the name of the hon. Home Minis
ter. You said you were very anxious 
to see that the opinion of the Home
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Minister is taken in the Select Com
mittee. If he is not made a member, 
how are you going to take his opinion?

Sardar A. S. Saigal: I have moved it, 
Sir.

An Hon. Member: The Deputy Minis> 
ter is there.

Sardar A. S. Saigal: Both of them 
should be there.

Mr. Chairman: Now, there are two 
amendments before the House. One 
is—

“That the Bill be circulated for 
the purpose of eliciting opinion 
thereon by the 31st July, 1954*’ ;

and the second is—
“That the Bill be referred to a 

Select Committee consisting of the 
names read out by the hon. Mem
ber and the name of the hon. 
Home Minister Dr. Katju included 
in it, with instructions to report 
by the last day of the first week 
of the next session.”

There are other amendments, one by 
Shri Bhagwat Jlha Azad and the other 
by Shri Keshavaiengar. Both of them 
are the same, though the names are 
different. That is all.

Dr. N. B. Khare rose—
Mr. Chairman: Why should the hon. 

Member stand?
Dr. N. B. Khare: I want to speak.
Mr. Chairman: When the Chair is on 

its legs, the hon. Member should not 
stand.

Amendment moved:

"That the Bill be referred to a 
Select Committee consisting of 
Shri Uma Charan Patnaik, Dr. 
Ram Subhag Singh, Dr. Satya- 
narain Sinha, Shri Amjad All, 
Shri Bhagwat Jha Azad. Shri 
Choithram Partabrai Gidwani, 
Shri Govind Hari Deshpande. Shri 
Balwant Nagesh Datar, Shri V. B. 
Gandhi, Shri Wasudeo Shridhar 
Kirolikar, Dr. A. Krishnaswami, 
Shri Satish Chandra, Shri R. V. 
Dhulekar, Shri Vishwambhar Dayal 
Tripathi, Shri Murli Manohar, Dr.

Suresh Chandra, Shri Lakshman 
Singh Charak, Shri N. Keshavaien
gar, Srfdar Surjit Singh Majithia 
Shri Girraj Saran Singh, Di. 
Kailash Nath Katju and the Mover, 
with instructions to report by the 
last day of the first week of the 
uext session.’*

Because the amendment is the same  ̂
I cannot allow other amendment about 
the Select Committee to be moved Sc- 
far as the names of the memberr 
are concerned, on a proper occasion, 
if the hon. Members so desire, they 
can take away these names or add to 
them. Discussion may now proceed 
on both these amendments, which are 
placed before tiie House.

Shri Tck Chand (Ambala-Simla): 
Mr. Chairman, the Indian Arms Act 
of 1878, I su/bmit, is outmoded and 
deserves to be recast and completely 
overhauled. I wish to offer my felici
tations to Shri Patnaik who has 
brought this matter to the notice of 
the House. But the Bill of Shri 
Patnaik, in its scope, has a very, very 
narrow ambit. The entire Act de
serves to be recast. It deserves to 
be exEunined because the prohibitions 
contained therein press * unfairly 
against respectable citizens.

There are two other matters to which 
I wish to invite the attention of the hon. 
House and in particular of tdie hon. 
Home Mmister. It is a standing shame 
that this Act of 1878 should be per
mitted to retain the definition of arms 
and ammunitions unamended. If 
you kindly see the definition of ‘arms*̂  
parts of arms are also included ix̂  
the definition. The handle of a knife 
is an arm, a bow and arrow Is an 
arm; virtually everything that can be 
used as an article for attack or defence 
becomes an arm. Even a broken 
piece is an arm, even the triggerless 
and broken revolver is an arm. If a 
person unwittingly were to possess a 
Junk called an arm, on account of 
the courtsey of the law, he is is 
for a sentence which can exlend to 
three years and if he endeavours to 
conceal it and it Is said that he Iff 
deliberately concealing It, the extent
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of the sentence can go up to seven 
years. It is a monstrous law. It has 
become draconic in severity and, as 
it is, it ought not to stand on the 
statute book of any civilised country.

So far as the definition of “ ammuni
tion” is concerned, parts of ammuni
tion are treated as ammunition, and 

therefore, discharged, useless cartridg
es, which are of no use at all, have been 
treated as parts of ammunition, and 
possession of such cartridges— even 
empty cartridge case is an ammunition 
— is an offence and the man concerned 
is liable to forfeiture of liberty for a 
period of three years and, some
times, even for a period of seven 
years, as the case may be. That 
is why I style this law absolute
ly draconic in its severity. Then 
again, compare the British Act of 1937 
that is Fire Arms Act of 1937 and 
juxtapose the sections of the British 
Act with sections 19 and 20 of the 
Indian Act. The punishment that is 
imposed on a person for possession of 
fire-arms without the certificate— in 
England, the person must have a certi
ficate, but we use the word ‘licence* 
instead of certificate— is up to a maxi
mum sentence of three months or £50 
by way of fine. That is one aspect that 
1 want you to examine here.

The second aspect of the law is that 
the approach in the matter of giving 
licences in the two respective Acts is 
totally different. So far as the Englisn 
Act is concerned, it assumes that a 
person is entitled to carry and bear 
fire-arms and the normal rule is that 
a person is entitled to a certificate and 
the * exceptions are three. If such a 
person is of unsound mind, if he is 
a person of intemperate habits and 
lastly. 11 he is otherwise unfit to be 
entrusted with a fire-arm, then the 
certificate is to be withheld from him; 
otherwise, he is entitled to that certi
ficate, and every respectable citizen, so 
long as he does not fall in any one of 
these three excepted groups, is entitled 
to have that certificate and to bear 
fire-arms. I am not at all happy with 
the Bill of my distinguished colleague, 
Mr. Patnaik, when be seems to place us 
in a distinguished class of persons who

automatically should be entitled to the 
use of arms. The approach, I submit, 
is incorrect. The ordinary rule should 
be that so long as a citizen is law- 
abiding, so long as his record is good in 
respect of reliability, he should be enr 
titled to carry fire-arms and the ex
ception should be that he is other
wise undesirable for reasons known 
to the Police or known to the autho
rities that be. Therefore, I would 
respectfully invite the close attention 
of the hon. Home Minister to the 
various provisions of the Fire
arms Act of 1937 of the United King
dom. It will be a good model for 
us to follow, and of course, according' 
to our exigencies and requirements we 
can select things that we like and 
eschew that are unnecessary or un
desirable, but nonetheless, the British 
Fire-arms Act, 1937, is a good model 
on which to base our arms laws.

There is one more request that I 
should like to make. In the matter of 
carrying arms, have a law which goes 
in tune with the law and order in the 
land, with inculcation of courage, self- 
reliance and self-confidence. A  good 
deal of dacoities and a good deal of 
robberies can thereby be avoided. If 
in every village with a population of
1,000 or 2,000. the headman was requir
ed to keep arms by law, that is to 
say, that it should be the policy of the 
Government that in every village with 
a population of 2,000 or more, the 
headman of the village or somebody, 
who is respectable and dependable, 
should be ordered to keep arms 
and ammunition, and it is a well 
known fact that in those villages, at 
least in the Punjab and PEPSU, where 
it is known that tlhere are two or three 
guns or t̂ ro or three licence holders 
of guns, there are less dacoities. 
and if there be any, the dacoits are 
invariably discomfited.

Dr. Kfttja: What about murders by 
fire-arms by people who possess fire
arms?

Shri Tek Chand: Those murders will 
continue so long as fire-arms continue 
to be available underground. If you 
give a licence to 'A’ and it transpires 
that the gun has been misused, you
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have got a much greater check as the 

ifiame of the person is registered, and 
the calibre of the gun is known. If 
there is a misuse of the gun— I am pre
pared to say without fear of contradic
tion— it is invariably in a large majority 
•of cases where murders are committed 
by flre-anns, which are not licensed 
flre-arms, but stolen fire-arms, and 
which people locally manufacture. I can 
assure the hon. Home Minister ^hat if 
he could make an enquiry officially 
through the Police, and collect the 
statistics of cases where fire-arms have 
been used for murder, let us say, in a 

iparticular State— call it Punjab or 
PEPSU— then he will And that a vast 
majority of the fire-arms are those that 
have been locally manufactured or that 
have been stolen, and not licensed fire
arms whose registered numbers are 

:known to the Government.

Sluri S. S. More; But the Minister 
wants to encourage that industry!

Slur! Tek GhAii4: Therefore, it will 
;be desirable if in every village we 
could have two or three guns. It will 
lielp the law and order position. I 
^ould go even a step further and say 
that it should be an imposition or a 
legal duty for the headman or patwari 
or any respectable young man that be 
must keep fire-arms and ammunition 
and be in readiness in the event of an 
attack. That will be the best line of 
defence so far as the local disturbances 
are concerned. Anyway, it will be a 
good thing. It may be that the fears 
entertained by the hon. Home Minister 
are well-founded or have some basis. 
In that event, I would respectfully 
suggest to hin\ that he should select an 
area— may be a tehsil, a district or two 
or three districts— and see that in 
a number of villages arms are pro
vided so that it will have a small pri
vate armoury. Let him s e e  by contrast 
as to whether there are more dacoities 
in those villages or more dacoities by 
persons of those villages. In this mat
ter, I suggest that the arms law de
serves to be relaxed, deserves to be 
humanised and deserves to be rationa
lised. The Arms Act, as it is, is a very 
sad commentary on the spirit of the

people and on the spirit of those who 
are called upon to administer the law. 
All that I wish to say is that you should 
humanise your sections 19 and 20, 
because somebody— maybe a servant: a 
guest, a host— out of curiosity may 
happen to have a gun or part of a gun 
and he may be confronted with three 
years* forfeiture of liberty.

Shrt Achathan (Crangannur): It is 
rare.

Shii Tek Chand: I do not subscribe 
to the view that it is rare, but assum
ing that it is rare, even one man, who is 
in possession of part of an arm, 
dtiarves that he should be treated In 
a humane manner and the dosage that 
is usually given by magistrates is 
simply crueL

ifto t v n f i  ( ^ )  : gniPTfn 

^  «fr fdHW y % STRITT ^  

j  w k

% W  mRSVt ^  ^  <TT ^
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v ft lv  ^  ^ ’mr «rr f r

% W ft
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^  ̂  ^  ^  3TfT
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Slirl Raffl^aramalah (Tenali): I am 
in great sympathy with t*ie main prin
ciples t)f the Bill and I fully endorse 
the spirit which has actuated the 
Mover and alsp Shri Tek Chand who 
spoke a little before.

I consider this Indian Arms Act as 
the most degrading piece of legisla
tion on our statute book. It is the 
living monument of our erstwhile ser
vitude and I think it is time that we 
realise that we are a free people 
The Indian Arms Act is based on great 
mistrust, on great suspicion. Its hi»- 
tory goes back to the Indian Mutiny. 
I believe it was in 1860 or so that the 
first enactment was put on the statute
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book. The purpose ot it was not k> 
help us to behave well towards each 
other. The purpose of it was clearly 
and deliberately to disarm the entire 
people of this country and make them 
safe for the British rule. That was 
the sole objective. It is not as though 
we are such uncontrolled barbarians 
as will kill each other the moment 
arms are given into our hands. 
There are thousands and thousands of 
small but dangerous Implements which 
are still capable of being possessed 
by Us and yet we do not kill each 
other every day. We are a civilised 
people. We have a sense of responii- 
bility. Whatever be the reasons 
which actuated the British Govern
ment to make this monstrous measure,
I would appeal to the Home Minister 
to see that at least a Committee is 
appointed to gi» into the whole ques
tion and consider how far amend
ments are necessary to the Indian 
Arms Act. As I said, it &s a frequent 
reminder that we were once slaves 
and that we cannot be trusted to 
hold arms.

We forget another ttiing. Not only 
are we free, we are living in the
Hydrogen Bomb age. The ordinary 
arms we are talking of are nothing 
but like pen-knives in the age of
swords. The latest, the Hydrogen 
Bomb, can destroy a whole island, a
whole country. If in the age of
swords, a pen-knife could not be consi
dered dangerous.— in a millitary sense, 
I mean— the possession of a small 
pistol or a gun of a certain calibre 
today cannot be considered so vitally 
dangerous to the safety and security 
of this country. Even today, I am 
told in Qoorg any person can hold a 
gun without lioence. You do not hear 
every day of dacoities at>d murders 
in Coorg. People have been trained to 
hold arms and restrain thejnwlves. 
As a matter of fact, it is the dep rival 
of the general mass of people of theie 
arms that has been responsible for 
the recent murders, lootings, etc. I  
know in some of the States, on the 
Hyderabad border, with one gun 
illicitly obtained, a man cui waiBC

into a village, threaten the people and 
hold them to ransom. If there are 
respectable people in the village hold*̂  
ing arms, the very idea that there are 
some arms available in the village w ill 
be the most effective answer to the 
gangsterdom we oftentimes hear 
about in those parts of the country.

As I said, we are every day more 
and more impressed with the 
necessity and urgency of developing 
that sense of self-defence among 
our people. The American aid 
to Pakistan has created a prob- 
lem. You have got to reconsider 
your notions of military strength. 
You have to prepare tl e country for 
self-Klefence. It is not a question of 
Pakistan only. Formerly the Gov
ernment of India— I am speaking of 
the pre-Independence days— could 
send a cable to England and get the 
British Navy and the British Army. 
Today, we are a free people and we 
can only depend upon ourselves ulti
mately. So, a sense of self-defence 
must be developed and that can only 
be developed if we get rid of this 
feeling of being afraid of arms. Think 
of the Indian history and of the 
wonderful men and women who were 
so chivalrous, who were so gallant 
and who were so martial in their 
spirit; think now of a wnole crowd 
being afraid at a small pistol. I f  
there is a pistol in a box in a railway 
compartment, the whole crowd moves 
out. We are afraid at the very sight 
of arms, let alone using them. There 
must be a reformation in the whole 
psyicholDgy of the people. I do not 
say that we should go back to the age 
of wilderness when there should be no 
control at all about the arms. There 
should, in tftxe interests of society and 
in the interests of social progress, be 
a certain restraint on individual 
licence. But the question is, should 
license be the general rule or should 
license be the exception? Should 
freedom be the order of the day. or 
should restraint be the order of the 
day? I suggest with all humility 
that the time has come when we 
should consider it the birth-right of 
every citizen to have arms in his
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possession. What arms he should 
have, what quantity he should have, 
subject to what regulations he should 
have them, is a different matter and a 
matter which we have to very deeply 
and seriously consider. Certainly, a man 
should be asked to register whatever 
arms he has. Certainly, a limit 
should be put as to the ammimition 
he should have, and various other 
restraints of that nature which are 
in the general interests of the 
country, which are in the general in
terests of the society at large should 
be welcomed. Such sorD of control 
should be there, but, as 1 said, the rule 
should be tihat every one has tlie 
right to hold arms and arms of the 
type we are cor t̂emplaDing are really 
something like pen-knives, harmless 
things in the context of the world to
day. Therefore, I would earnestly 
appeal to the Minister to reconsider 
the whole aspect, and if he finds it 
possible to appoint a committee to go 
into the question, viz., in what res
pects in the context of our freedom. 
In the context of the present world 
affairs, in the context of our own 
situation, we should amend the Act.

This Bill is a very modest one. I 
agree with Mr. Tek Chand it is not a 
question of Members of Parliament 
or Members of the State Legislatures 
having arms; it is not a question of 
Members of the Panchayat Boards 
having them. It should be the 
respectability of the person, the reli
ability of the person to exercise res« 
traint in the use of arms. Therefore, 
the general criterion should be re
liability, a sense of responsibility. 
Who has got that? We have got to 
find that out. The Select Committee 
can go into this, can certainly enlarge 
this clause and can suggest various 
other restraining measures which 
would be necessary. In the event of 
the Home Minister not finding his 
WHy to give us an assurance that this 
would be looked into by the Gk>vem- 
ment of India, I would for myself feel 
obliged to support this motion for 
Select Committee*

I f f  »n<r»r # art
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Shri Sadfaan Gnpta (Calcutta— South- 
East): I rise to support the Bill, but 
not without considerable disappoint
ment. I very heartily share the views 
generally expressed by hon. Members 
to the effect that the Bill is very in
adequate, and that it should have 
been much more comprehensive. The 
hon. Member who has sponsored the 
Bill has stated that he has aimed this 
Bill at the reactionary provisions of 
the Indian Arms Act. But he has ap
parently failed in his object, because, 
after all, you cannot aim a Bill at 
the reactionary provisions of the Arms 
Act, which exists without blasting it 
out of the statute-book. The Tndian 
Arms Act, in its whole conception, and 
in its whole spirit, is an out and outre- 
actionary Act. You cannot turn it into 
a progressive Act, by simply tinkering
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With a few of its Provisions. That 
Arms Act was conceived in a vile 
spirit by our enslavers, the British im
perialists. It was meant to crush not 
only our resistance, but even our very 
spirit. It was intended to turn the peo
ple in this country into an effeminate 
race, and therefore, the people were 
denied the right even to possess 

varms.

It is this kind of an Act, that we 
are up against. Many hon. Mem.bers 
on all sides of this House have re
gretted that this Act has been allowed 
to continue on the statute-book, even 
when independence has been won. But 
I had no such surprise. I only expectr 

*ed it, because the position is not very 
different today. The British had 
need of the Act, because 
they distrusted the people. They 
*rould not trust that the people 
wruld have arms, and yet their mis
rule would continue. It is the same 
-case today with our present Govern
ment also. They cannot trust the peo
ple, and there is no wonder in it. How 
x'an they trust the people, when they 
themselves are out to subvert the 
people? You cannot rule with Section 
144 of the Cr. P. C., the Preventive De
t e n t io n  Act, etc. and yet trust the peo
ple with arms. You cannot perpetu- 
cilly let loose repression on the work
ing Class, the peasantry, and the mid- 
’dle-class and every poor section Of the 
population, you cannot carry on re
pression in the interests of a handful 
of exploiters in the country, and yet 
keep confidence in an armed people. 
Even more than that, it is not merely 
repression which As concerned here, 

Taut the Government's regard to demo- 
ct^cy is such that they do not hesitate 
to break the very laws of the country, 
■either the constitutional conventions 
or the laws themselves.

What has happened in Travancore- 
Cochln? A Government which had 
lost the confidence of the Assembly 
did hot resi ĉn, though ks ^ ilty o d e  
knows; ’W ên the L^gisiatiire w(tĥ » 
draws its confidence from a Cabinet,. 
th«t Cabinet is bound to M igtt: B uf 
th<e Cabinet in Travanc»re*Cochiii

75 PjS.D.

not resign, even after a vote of no-con- 
fldence was passed. That was a breach 
of the conventions. They took the atti
tude that if the Legislature did not 
give them the vote of confidence, then 
the Legislature was at fault, and not 
Government. That is not the attitude 
which you can possess and at the 
same time confide in the people.

There is an even worse instance in 
Calcutta. When the people were exer
cising a right, a fundamental right 
conferred on them by the Constitution, 
and they were saying, that if the Bri
tish tramways did not reduce their 
fares, they would not go by trams, 
merely for this propaganda, the people 
were recklessly thrown into prisons, 
shot down, lathi-charged, and detained 
uRder the Preventive Detention Act. 
You cannot follow this kind of a poli
cy, and at the same time, give the 
people the right to hold arms. So, it 
is not at all a wonder that while the 
exemption has been taken away, so 
far as the Members of the Legislature 
are concerned, the exemption has been 
given to the former rulers, their sons, 
and the members of their families, 
their servants, and so on. It is they 
that are the friends of our Govern
ment; the people are looked upon as 
their enemies. That is the fundament^ 
al and real crux of the matter. That is 
a thing on which Shri U. C. Patnaik 
did not talk at all. He only tried to 
fortify himself with precedents drawn 
up from British rule, which extend 
the exemption only to the legislators.

I agree With Shri Vallatharas when 
he says that the exemptions should not 
be confined to the legislators alone, but 
they should extend to the elected 
mefnbers of every elected body, for, 
in everyone of them, the people have 
expressed their confidence. I am of 

the same opinion. i  also see that some
thing ts b^ter than nothing. The 
reason Why I siipport the Bill is that 
after all, we have here a chance" of 
liberalising to some extent— to how- 
e\^r iunsitisfactbry ian extent it may 
b^Mfhe* Indian Arms Act. If we can- 
nWt have  ̂ general exemption, let Us 
a't'lfeast have the exemiition for t»*e 
ifeiiaAatOrs. This is not^enough, this i«̂
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[Shri Sadhan Gupta]
not at all sufficient, but it is better 
than what obtains today.
7 P.M .

That is my reason for supporting 
this Bill. After all, we know that by 
sending it to a Select Committee and 
by giving the Home Minister an 
opportunity to express his opinion, we 
will not improve matters. We will not 
carry exemptions very much further. 
Nor will we improve matters by enab
ling public opinion to be expressed, 
because there Is no sense in public 
opinion being expres.sed. We know 
that the public opinion that is
going to »be expressed on this
point is what has been ex
pressed on the floor of this House, 
that the Arms Act must be practically 
scrapped for all purposes and the right 
to hold arms must be recognised. That 
is the opinion we can expect, because 
we have faith in our country; we have 
faith in the democratic outlook of the 
people of the country and there is 

no reason for supposing that the pub
lic opinion that will be expressed on 
this Bill will be any different. But, 
Sir, it would mean delay; it would 
mean delay in liberalising the provi
sions of the Bill to the extent that we 
might liberalise through the instru
mentality of the present Bill.

Now, Sir, that is why I support this 
Bill, but I would urge upon the Gov
ernment to take note of the feelings 
that have been expressed on all sides 
of the House. To take note of this 
feeling and yet make this concession 
to democracy, let them bring forward 
a Bill with the utmost expedition to 
scrap the present Arms Act and to 
allow freedom to bear arms tq every
one subject only to essential safe
guards. j

Sir, the Home Minister remarked in 
tne course of the speech of Mr. Tek 
Chand that murders would be com
mitted. I know that is the stock ex
cuse advanced by everyone who wish  ̂
en to keep this reactionary provision 
in the Statute-book. Murders have 
been committed throui^ flre-arms 
and, as has been very ably pointed

out by many speakers— I do not hesi
tate to point it out again even at the  ̂
risk of repetition— when was mur
der ever committed by a licenced
gun? When was murder ever commit
ted by the possessor of a licenced
arm? If anyone wants to commits 
murder, he can steal a gun, he can 
secure a gun through devious means;: 
unlkenced guns, guna that cannot 
be licenced may be secured and mur
ders may be committed. As a matter- 
of fact, it is committed precisely by- 
this means.

Sbri S. N. Das (Darbhanga Cen-  ̂
tral): Sir, it is 7 o’clock.

Shri Sadhan Gupta: Sir, law and. 
order is often held out as an excuse. 
Even that is no excuse, as has been* 
pointed out, because after all. a ban
dit has no difficulty in finding arms 
for his purpose. On the contrary, the* 
very fact that his victims are unarm
ed, that his victims are not likely to 
meet him with armed opposition iŝ  ̂
more encouragement to banditry. 
How many gangsters and dacoits 
would have been discouraged if they 
knew that out of every window in* 
the vjlllage, out of every nook and 
corner of every village, bullets would  ̂
shower at him if he tried to carry on 
his ^predatory activities there? Now,. 
Sir, that is the protection we are de
prived of. So the law and order argu
ment really recoils on its exponents, 
because it is our unarmed state that 
is responsible for the present law* 
and order situation in the country, 
for the ftctivitles of dacoits.

Sir, with these few words, I .beg: 
to support the Bill. Although, I must 
repeat, the Bill is very unsatisfactory, 
yet something must be done, some
thing must be done quickly, and* 
therefore, I support the Bill and 
pose motions for circulation and ref
erence to Select Committee.

Dr. I imagine that the speech
es which have been made have ap
pealed to every lection of the House.
I myself am not surprised at these- 
speeches. As has been observed, the-
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Arms Act is associated in our minds 
with foreign rule and we think that 
it was enacted by those rulers not 
lor the purpose of promoting the wel
fare and happiness or the security of 
India from the Indian point of view, 
but for the purpose of strengthening 
that foreign rule. U is from that point 
of view that I am not surprised that 
the Arms Act is a hateful thing to 
us, and I am Quite willing to subs
cribe to the doctrine that the whole 
of this Arms Act, as my hon. friend, 
Mr. Tek Chand said, requires recon
sideration, revision and review. You 
may enact the same thing if you con
sider it desirable, but then the stigma 
which attaches to the Arms Act of 
1872 will disappear. What is required 
really is that keeping in close view 
our national requirements, the re
quirements of the situation, on the 
one side the desirability that every 
citizen should have an opportunity 
for defending himself, and on the 
other, the desirability that peace 
shoulld not be endangered— keeping 
everything in view, this Parliament 
should enact that law so that people 
may feel that it is something our 
own which we have enacted. If there 
are restrictions, then after the full
est consideration we have imposed 

those restrictions upon ourselves. I 
venture to suggest .by way of exam
ple— I am not r'aitfing any dispute 
at this moment— that in the Punjab 
sometimes you find that a man who 
has got a rifle shoots! My hon. friend 
said that *that may be a stolen rifle or 
that may be a rifle which may have 
been manufactured by a sort of Ulicit 
process, like illicit liquorV He is a 
learned advocate with experience. I 
have got some experience myself, of 
course In another way. In the Punjab, 
we find— Mr. Chairman, you know it 
— on the border, there is the defence 
policy, and the defence department, 
the military people, have distributed 
some rifles, and I come across case
after case where people Quarrel and
somebody snatches a rifle given to 

him by whom? By the border police. 
He is one of the policemen: he just
goes and shoots. Finished! We call

liim triggei^-happy. He kills. 1 am not

saying that he would not have killed 
if the rifle had not been there. Pro
bably he would have used a kttpan 
or a sword or a dagger. There are so 
many instruments for committing vio
lence. But this thing is near at hand 
and therefore he turns to it.

Now, when I was hearing the speech
es, particularly the speech of my hon. 
friend who spoke in Hindi, I thought 
that it was really a sort of psycho
logical problem also. We are obses
sed with it. We are not prepared at 
the moment to consider the various 
provisions of the Act, as it stands,—  
you may call them— on their merits. 
They are hateful— many of them. One 
of my hon, friends said the punish
ment is awful— seven years; three 
years. What has a British Judge who 
had newly come up to the High Court 
Bench said? He said— this is a case of 
drunkenness, disorderliness or posses
sion of unlicenced arms. The Act 
prescribes seven years, flve years. It 
is one of the grievous cases which 

can be thought of. I think it is a Ses
sions case. We should consider how 
severe it was.

I do not want to take the time of 
the House. Mr. Patnaik is a very dear 
friend of mine, but he would not mis
understand me if I were to say that 
the Bill, as it stands, really does not 
go very far. Take, for instance, this—  
it sounds very nice— ‘Give arms to 
every Member of Parliament, every 
Member of the Legislature and so rn 
and $0 iftowth,’ Now. we have been 

working all this while for a classless 
society, for a caste-less society. My 
hon. friend is adding a class of him
self. ‘I am a Member of Parliament 
and, therefore, I am entitled to keeC 
arms'. That does not appeal to me. 
What I want is that in the Bill which 
may be framed, we should look at it 
from the Indian citizen’s point of 
view. Every Indian citizen should 

have an equal right, no matter who 
he is, whether he is a Member of Par
liament. sitting or defeated, or whe
ther he is a Member of the Legis
lature— whoever he may be— he it 
entitled to possess arms. You may im
pose limits that he should have a li-
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[Dr. Katju]
cence, that his name should be regis
tered and he must oay a nominal fee 
etc. But, I do not want any distinc
tion to be drawn on the basis of sup
eriority in wealth, rank or status 
because he is a Member of a Gram 
Panchayat or he is Member of Parlia
ment or a member of the District 
Board and that scrt of thing. That 
is one big thing he has got.

The other big thing he has fiot is 
how to change the Arms Act rules. 
There is no sufflcient publicity. Now, 
the publicity that is given is that they 
are published in the Gazette of India. 
My hon. friend’s opinion of publicity 
is different. He said that it should be 
placed on the Table of the House* as 
if by placing anything on the Table 
of the House it gets enormous publi- 
city. It all depends upon what the 
matter is. Then, he says that when 
the arms had beer seized in a certain 
emergency, then something should .be 
done with Chat. I venture to say with 
great respect that we sympathise 
with the object; we share the views 
but the way in which he has tried to. 
rarry them out is rather perfunctory. 
My own feeling is that this is a mat
ter of some importance. It should be 
done thoroughly. The responsibility 
for law and order—  that hated ex
pression— primarily rests upon the 
State Governments and the proper 
t>rocedure should be that this Bill 
Should go nominally before the public 
at large, which means going to the 
State Governments and eliciting pub- 
lif' opinion, I will Write to them and 
say, do not please confine yourieU 
to the provisions of the Bill we are 
circulating for your opinion, but do 
please consider the whole matter, 

wholes of this topic from A to Z. 
1*ak  ̂ Into coniidefatiori the existing 
psydhoibgical change, the reqUire- 
rtietlis of the day and send your pro- 
jjbsals. I am personally most ahjtlous 
t6 developf the fteeling in the minds 

the comhicmest m^n that this Ik his 
fcbilntrv, its defence is his prerogii- 
Vive; its defence Irom e x l ^ a l ’ ag- 
gfessioti— eiai ft #hativer ybu l i k ^  
whatever the bomb may be— is his

concern, the preservation of the 
internal security is his concern. 
I want to create a feeling; the 
public should feel that the admin- 
istratibn of justice is their concern 
and they are responsible for it. It is 
the people’s raj and people should 
see to it that everyone secures jus
tice. It is from that point of view 
that I wish to ask the State Govern
ments not to confine themselves to 
the skeleton of this measure but to 
look at it from the .broadest aspects 
and then tell me what, in their opini
on, should be done. Somebody men
tioned the Communists. I look upon 
the Communists as great patriots and 
they would accept the same descrip
tion of me. Sometimes we doubt but 
that doubt disappears.

Shri Nambiar: The little doubt is 
there.

Dr. KatJu: I am not afraid of the 
Communists. We are all Indians. The 
preservation of security and the main
tenance of law and order is for all of 
us. I am not feeling that if I give 
revolvers to the hon. Members over 
there or here they would kill me at 
any time they like. There is no 
culty about that, I therefore say that 
of the two amendments that have 
been placed before the House, the 
first is a better one, namely, circula
tion of the Bill for eliciting public 
opinion because it is a matter of 
great importance. We will take the 
other Acts, namely the English and 
the American Acts, into consideration 
and then remove the psychological 
barriers that we have got now. I am 
sure when the hon, Mem,bers hear 
the factual statement cf the require
ments of the situation and what the 
different State Gqycrnments have got 
to say, they will say that this thing 
should be done or that thing should 
be done, th  ̂  ̂ ,ar.ms should be 
granted freely ?ubject to the 
granting of licences, a nominal 
fee. siiould be 6hafged, there should 
be registration with proper addreSaf- 
es io that whenever theri  ̂ Is 'ir 
ty they m g h f  be called back  ̂ and" s<i
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on find BO forth. It is from that point 
of view that I xespectXully suggest to 
the House to accept the amendment 
for circulation of the Bill.

1 would like to give a little more 
time. May I know what is the time 
suggested?

Blr. Chairmaii: It is 31st July, 1954.

Dr. Katjn: 1 would have rather 
liked it to be a little longer, because 
the State Governments may have to 
take some time. If the view of the 
House is that it should be so. I have 
no objection. But, if the hon. Mover 
is willing to make it 31st August, I 
think, it would be desirable.

Shri Raghnraauiali: On a point 
of clarification. May I know whether 
it would be open to the State 
Governments, whose opinion is elicited, 
to give their views on the other 
sections of the Act also and not 
merely on the particular section which 
is sought to be amended?

Dr. Katju: I may make it quite 
clear. I want to make it clear to the 
State ^Governments that they would 
send up their suggestions on the Arms 
Act as a whole, the whole topic. The 
whole thing will be examined righi 
from A to Z.

Mr. Chairman: On the entire sab- 
ject and not on this Bill alone.

Shri U. C. Patnaik: Mr. Chairman. 
Sir, I am very grateful to the hon. 
Home Minister for the great sympa
thy he has expressed for the proposal 
to change the provisions of the Arms 
A^t, I was myself submitting from 
the very beginning that I do not 
claim my suggestions to be final: I
have simply proposed some changes 
with a view to set the machinery in 
motion and to see that the urgency of 
the problem is taken notice of. I have 
asked, as a first step to restore the old 
privileges. I am grateful to the House, 
to all my hon. friends who have 
spoken and particularly to the 
hon. Home Minister for the view 
that they have all taken. But, 
I would also add that the hon. 

Home Minister has forgotten to take
75 P.S.D

notice of the urgency of taking some 
steps in the matter, in view of the 
d3Hiamic situation today and the 
various happenings all round us. 
Some change in the Arms Act would 
have enthused the people and enlist
ed their co-operation and support for 
the fuller measure. I should have 
thought, with all respect to the hon. 
Home Minister, that a sort of Select 
Committee with himself as the Chair
man or some Committee should be 
formed by himself in order to change 
the provisions of the Bill and to give 
urgent effect to certain changes in the 
whole of the Arms law. It would 
have been much better and would 
have enthused the people throughout 
the country. Even as it is, I leave it 
to the House to decide as to what to 
do. I agree to the proposal of the 
Home Minister of adding a note that 
suggestions are invited on the entire 
Arms Act so that we can make the 
Act fall in line with those of other 
countries or even make It more liberal 
still. It will be very much better.

Mr. Chalmum: I shall now put the 
amendment to the vote of the House. 
The amendment runs thus:

‘That the Bill be circulated 
tor the purpose of eliciting opi
nion thereon by the 31st July. 
1954'*;

to which another amendment has 
been proposed by the hon. Home Min
ister that instead of 31st July, the 
date may .be 31st August. I hope the 
hon. Member accepts that amend
ment.

Shri Vallatharas: I accept it.

Mr. Chalrmaii: The question is:

“That the Bill be circulated 
for the purpose of eliciting opi
nion thereon by th6 31st August. 
1954.*'

The motion was adopted.

The MiBister of Commerce and 
Indatiry (Shri T. T. Krtahnamachari): 

It Is already 7-20 p.m.

Mr. Chairman: But it was notified 
that the House will sit upto 7*30 p.m.
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[ find, however, that there is no 
luorum.

Siui Nambiar: Please ring Ihe bell 
and we shall have the quorum.

Pandit K. C. Sharma (Meerut Distt. 
— South): By the ‘ time people will 
come, it will be useiless to take up the 
next item today.

Dr. Katju: The sense of the House 
seems to be that it should adjourn.

Mr. Chairman: In spite of the
anxiety of my friend, Shri Nambiar,

I cannot dispense with quorum.

Some Ministers ereShri Nambian
coming now.

Mr. Chairman: But imfortunately
there is no quorum yet. In view ot 
the fact that we have waited for such 
a long time and yet the quorum is not 
there, I am sorry I have to adjourn 
the House till 2 p .m . on Monday, the 
12th AprU 1954.
The House then adjourned till Two of 
the Clock on Monday, the 12th April, 

1954.




